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lines where the whole line is being run at a
loss. A purely commercial undertaking will
probably think of dismantling those lines. A
purely commercial undertaking will probably
discontinue some of those train services. But
we cannot do that, because we are not a purely
commercial undertaking. We have to provide
certain services, certain facilities to the com-
munity, even if we are running a loss. And if
that stage comes, the community will have to
think of subsidising the railways if they want
the service. So this point should always be
understood, that our railways are not a purely
commercial undertaking. They are a
commercial-cym-utility undertaking and We
are trying to see that our railways function as
a utility service also.

As I said in the beginning, the motion that I
have placed before the House is a simple one
and I do not propose to go into the details of
the various recommendations of the Con-
vention Committee, because that will be the
legitimate charge of the Convention
Committee when it is set up next year.

Dr. R. B. GOUR: 'What about the
expenditure on amenities for passengers?
Why not raise it from Rs. 3 crores to some
better figure?

SHRI JAGJIVAN RAM: We have provided
this according to the recommendation of the
Convention Committee and I would, if the
finances permit, like to provide more and
more amenities to our patrons. We have
decided to provide the basic amenities. I
cannot claim that at all stations we have
provided them, but our endeavour is to do
that, and if our resources permit, we will
always try to augment the amenities that we
have been able to give to our passengers. Sir, |
move.

MR. DEPUTY CHAIRMAN: The question
is:

"That this House resolves that the

period for the continuance in
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force of the recommendations of the
Railway Convention Committee, 1954
approved by this House by a resolution
adopted on the 21st December, 1954, be
extended by one year up to the 31st March,
1961."

The motion was adopted.

THE APPKOPRIATION (RAILWAYS)
NO. 3 BILL, 1959

THE MINISTER op RAILWAYS (SHRI
JAGITIVAN RAM): Sir, [ move:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the service of the financial year 1959-60
for the purposes of Railways, as passed by
the Lok Sabha, be taken into
consideration."

Sir, during the general Budget discussion
and in the budget speech I had said that
certain railway lines are under consideration
and it might be possible during the course of
the session to take a decision. For the three
lines which it has been decided to construct, I
have approached the House for supplementary
grants. The whole idea is to take advance
action so that these lines which are included in
the Third Plan can be constructed early in the
Third Five Year Plan period. That-is all I
have to say.

SHRI N. M. LINGAM (Madras): What are
those lines?

THE DEPUTY MINISTER oF RAILWAYS
(SHRI S. V. RAMASWAMY) : You can find
them in the papers.

SHRI JAGJIVAN RAM: They are: The
Diva-Panvel-Uran line, the Hindumalkot-Sri
Ganganagar linp and the Patharkandi-
Dharmanagar line.

MR. DEPUTY CHAIRMAN: Motion
moved:

"That the Bill to authorise payment and
appropriation of certain
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[Mr. Deputy Chairman.] further sums from
and out of the Consolidated Fund of India
for the service of the financial year 1959-60
for the purposes of Railways, as passed by
the Lok Sabha, be taken into
consideration."

Fortyfive minutes is the time allotted. I
have got six names and so each hon. Member
will take about seven to eight minutes.

Dr. SHRIMATI SEETA PARMANAND
(Madhya Pradesh): Mr. Deputy-Chairman, not
having been able to be present pn the two
previous occasions when the Railway Budget
came up for consideration in this House, I
would like to make a few observations within
the limited scope of this small Bill.

I do not know what exactly is the
miscellaneous expenditure for but I would
like to point out .

Dr. R. B. GOUR: (Andhra Pradesh):
Miscellaneous expenditure for the survey of
new lines.

DRr. SHRIMATI SEETA PARMANAND: . .
.that though certain new stations are being
built, even the smallest amenities are
overlooked in the case of certain existing
stations. Take, for instance, the question of
waiting halls. In the whole of the Katni-
Bilaspur line there are stations where there is
no covered space for passengers to wait, with
the result that in one small room all classes of
passengers have to huddle together. Even then
there is no room for them and they actually
stand the danger of being toppled over.

There are some matters which have been
repeatedly urged for the last five or six years.
Promises have been made in the past but
nothing has so far been done. I have
mentioned in the previous years the platform
at Amla station which is a very important
junction. The platform there is so low that it is
impossible for any body to get in and get
out without
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oiten incurring the risk 01 being injured. This
is a matter which should be looked into
immediately and I hope tha: by the time the
next year's Budget comes up for discussion,
there will not be any room for complaint
about this particular station. I do not know
why this has been neglected.

I would like to suggest that the special tours
that are so kindly arranged by the railways for
the workers as also for the kisans are not
adequate. There are also various other
difficulties in the way of getting information
about train timings, etc., which require to be
looked into and rectified. If these trains are to
be used for the purpose for which they have
been introduced, greater attention will have to
be paid to see that within a reasonable time of
two months or so it is possible for these
people to come on the trains. These poor
people, like the workers and the kisans, cannot
always make their plans eight or ten months
ahead. There was a special train run recently.
The people who want to travel by such trains
have to spend money from their pockets. I
have in mind the special train arranged for the
collieries in the Dhanbad area and workers
from the Pench Valley had to spend from their
own pockets. In such cases, it should be
possible to give them a free pass to go to the
stations to join these trains. It is appreciated
that the trains cannot start from every station.
It is quite reasonable that one location will
have to be chosen but, Sir, you find so many
ticketless travellers in the railways and
nothing would be lost in giving some ' such
concession to these people, of having a free
ride from their place to the station from which
these trains start.

SHRI H. P. SAKSENA (Uttar Pradesh) : Do
you then put a premium on ticketless travel?

DRr. SHRIMATI SEETA PARMANAND: I
do not put any premium but I would like to
point out that this kind of demand would not
put the railways to very serious losses.



2387 Appropriation. (Railways) [ 8 MAY 1959 ]

Sir, with regard to catering arrangements,
etc., .

MR. DEPUTY CHAIRMAN: This is not a
general discussion.

DRr. SHRIMATI SEETA PARMANAND: I
am speaking on the miscellaneous
expenditure and I am saying that greater
attention should be paid to this item. They
have not mentioned the items. I wish it had
been mentioned.

MR. DEPUTY CHAIRMAN: Papers have
been distributed to you, Madam.

DRr. SHRIMATI SEETA PARMANAND: 1
shall finish in one minute. I wish greater
attention were paid to the quality of the food,
which is going down, and to the expenditure
which is mounting. Nobody need feel very
apprehensive about my going into details.
This is not the time.

Thank you, Sir.

Dr. R. B. GOUR: Mr. Deputy Chairman,
we particularly on this side would welcome
more and more of such supplementary grants
coming before us.

MR. DEPUTY CHAIRMAN: Is there any
new line for Hyderabad, for Andhra Pradesh?

DRr. R. B. GOUR: No, but here a decision
has been taken after the Budget was
presented. My complaint is that in all good
things, the Railway administration takes a
decision late and that is why they have had to
come here.

MR. DEPUTY CHAIRMAN: They have
given full weight to your comments on the
Railway Budget and have then taken these
decisions.

Dr. R. B. GOUR: No, Sir. At the time the
Budget was presented, this matter was under
consideration; otherwise, this would not have
come here even by the next Budget. The mat-
ter was under consideration then.
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SHRI D. P. SINGH (Bihar):
than never.

Dr. R. B. GOUR: I am only sorry for Dr.
Seeta Parmanand, that not a single pie out of
this is going to be spent on Amla railway
station platform. All this is only for new lines.
The miscellaneous expenditure under Demand
No. 2 is for surveying new lines. The total
expenditure they want to incur under this head
is three lakhs of rupees and the expenditure
under the other Demand is Rs. 18 lakhs. Both
of these are for the three new lines. I am not
able to understand one thing. This Demand
for-three lakhs of rupees, miscellaneous
expenditure, Demand No. 2, deals with
expenditure on miscellaneous items, namely,
cost of land supplied free by Government. |
cannot understand how cost can arise for land
supplied free by the Government.

SHRI JAGJIVAN RAM: That is the head.

Dr. R. B. GOUR: The Explanatory
Memorandum says that it is the cost of land
supplied free by Government to branch line
companies under the terms of the contract. [
would like to know a little more about what is
meant by this.

SHRI JAGJIVAN RAM: That is an old
legacy.

Dr. R. B. GOUR: Anyway, that is
something that I cannot understand.

As 1 said earlier, we welcome this Bill
particularly. The two lines, Diva-Panvel-Uran
and Hindumalkot-Sri Ganganagar are broad-
gauge lines. I should be excused if I do not
pronounce the names properly. The
Patharkandi-Dharamnagar line is in Tripura.
These lines are important lines, and more
particularly the one in Tripura. Both for
strategic reasons and otherwise too, we
welcome such things. I was not very sorry for
his not having committed himself this way or
that on the question of new lines. My only
appeal to the Railway administration is that
the construction of railway lines must be
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[Dr. R. B. Gour.]

thought in terms of a developing eco-
nomy and the requirements of the
country, whether on grounds 'of defence
and strategy, or industry, trade and
commerce and also the free flow of
traffic. In all these cases, some means
must be found If you are not going to
build a line, then at least build a national
highway so that there is some form of
transport available to the people.
Otherwise, what happens is that you
decide on some programme so far as the
railways are concerned; quite a different
programme is decided upon by the Com-
merce and Industry Ministry and quite a
third programme is decided upon by the
P.W.D. There has to be some co-
ordination: otherwise the developing
economy will suffer.

SHRI ABHIMANYU RATH (Orissa):
You mean to say that there is no co-
ordination between the Ministers?

Dr. R. B. GOUR: That they them-
selves know. There is no such co-
ordination. There is no quarrel over it,
that there is lack of co-ordination, and
that is costing us very much. . I would
only say that this question of
construction of new lines has to be
examined very thoroughly in the light of
the developments that have taken place
in the country and from the point of view
of defence and strategy, border areas and
so on. For example, the Ganga Canal is
coming up and it is going to irrigate
certain areas in Rajasthan. Now, if that
canal is irrigating the land in Rajasthan,
then the railway line should be there to
cater to their growing needs.

SHRI JASWANT SINGH (Rajasthan):
This canal has been there for a long
time.

Dr. R. B. GOUR: Well, then, this
canal is there already and' I have already
said that the Railway administration
takes a lot of time, in taking decisions.

SHRIJASWANT  SINGH: This

J
canal was constructed in 1927.
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Dr. R. B. GOUR: The hon. Member
wants me to praise the princely regime.
Well,

SHRI JASWANT SINGH: I only wanted
to correct the hon. Member when he was
saying that a new canal has been proposed
and that, therefore, it was good that a new
line is also being sanctioned. The canal is
very old.

Dr. R. B. GOUR: I do not want to
give any credit to the princely
regime for having decided it. Never
theless, it is good that-they have
Thought about it even though they
could not do it. That has been done
and that is good. Similarly, I say
from now on you go on thinking
about the projects which are coming
up. Nagarjunasagar is coming up.
Land will be irrigated. Pochampadu
is coming up. Land will be irrigated.
Tungabhadra has come up. Land is

getting  irrigated. = Therefore,  simi
lar problems of irrigated
lands and catering to their

communication requirements are going
to rise. Don't take ten years
to decide that question, just as
you have taken in the case of Rajas
than, for these lines. That is my
point. Therefore, this question of
development of new railway lines has
to be considered from that point.

= amag oW (fEer): Iwrar-
oftr wEeT, w9 T d9 9E owi-
frowm faer w1 & wwdw T § A
a9 &1 wm wa fufeet gama &
worfem wear wmgan € fr fod faanr
ar 3 7 fawy avg & 7€ wvasAn &1 froio
&1 a1 & g aga & awea § Afe
AT FW WAF T AT A @S g A
TN qgA AT g HT ATE £
At Taa wefufaeem gro fam aw=
qEER F 9 wEas fedtaT § g
H QTS 9T HL 9 A U e F
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9 g § @A 9@, |
At aF FuarEl # g gy @
Ty IR UF awg W faw #@iw
THAIT BT IR | 5 AT A qog F
T AW F ATE AL W AT For
g @& | i Taq anil B FHA
frod 92 oF e # faeer gawm &

E  Ga-ATd FOAEr oo F
weEE & are g ar fawifor &
4Y 91T IJuF dET §F T3 AT A7 a9y
GEHAT 99 g AATE 9% A7 § WA
el #F qaw F ‘wHe
& g wwEfam @1 @
oraE Al % faw § 3 avg w1 =
& fr Ta framr § s agd samaEr
2, AF FHETO WO a5 F7d |
afeT & 98 g wgm § 5 o 3w
# weErare wg W@ g7 Yea fawmr
¥ & 78 a7 og W weerane frard
w1 ol WY T a%g F A &
qaw § ghaT wr § Agt § & & ar
are & mefidi §1 oF og @ gad
g 3w foar o &0 T fawr R
T 7FT w1 gaaw g gu & gt
AT e # A A oF A q g
g ZteeT FT far i &t =
srafagi #1 am i @ 9w ar wé
Fadt dtwr  awerw T T o
q7g, FEAS WX A A o §
#wit w1 a7 fagr st @ et agt 9%
e TR g 9w
Arasdratg § o € | F quea g
fF w@ 399 § wHwfen § AEaw
& gATE qW A S gEer e
9 @ & 7 i ag |/ awergT g |
ZH fo @@ AT @ F AT
& Fr Wfgm o gt @ W
WA & | A s " @Rl § 0w
TR § A SR a9 w4 § a9
% qedt A qrf A gwd s
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FT HTT AT TITHT w@AlEET 7 A s
wifzd | W A fafaeer ama &
w2 fr o aw @l F w7 fa
HHTA AT SqAEqT AGI &1 AT & a9 TH
ol Tord waandT 1 aadier 7 far o
T AT IAH OF T F7@h T
qAEY 7T § AV I q2T TFA JSAT
qzar & 1 # {57 9 WA o & wrgen
FeT fF § 5 77 wEnfEET & M FGT
Ferdt aw o q@ At § A A
wfegr @3 w1 faeme TOA S

MR. DEPUTY CHAIRMAN: This is
something about new railway lines, Mr.
Yajee. No general discussion on Railway
Budget. Your remarks must be confined
to the items in the Appropriation Bill.
You have spoken nothing about the Bill
so far.

ot fMAE AT . I qANT w@Y
at ar i adr fas & Frefor § T g
e wfere TE Tt S wEe
T qE @ q0A ATIA IF A9 T
wfeaT a1 faee 9= &t 9 fr 7@
W T B AT G F A HAT
& ot tq a@ A dmor A 4t )
Pl el Gml agd g2
- gty R Qla o (e
Sl A bl s b
Uy oy 0ol o ame Glase
P Plrgle Sl - 2 gy
oot P o 2 e
eyl LG Ol & Uy O pyae
ayte oot (B g pae dale o
gl Sy vy gae O
At S MG @y S RS
L Fedt 2 &l 5 pophe

déh’.)
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o% wTigw WAy o qAeiTr &
i WA go ?
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Fifteenth Report of the Public ~ Ac-
counts Committee, Chapter II, page 2:

~ the Ministry of Railways
obtained Supplementary Grants from
Parliament although they did not spend
even their original appropriation.”
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"This disclosed, in the Committee's
view, lack of proper planning and
control over the progress
expenditure."
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In para 7 of Introduction:

"Some of the cases disclose regret-
table delays and failure to follow the
prescribed procedure on the part of
Railway Administration which resulted
in considerable loss of revenue or
wasteful expenditure."
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"The Audit Report disclosed a case
where an officer of the Directorate of
Supply and Disposal negotiating a
contract had gone out of his way to
include liberal provisions and escape
clauses in the contract agreement in
favour of the supplying firm which
resulted in loss to Government."
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FATE A9 £ I9%  "dlEas 97§39
SATET WS FIAT A4 F 1 gl F Hre-
g WA A GECETA A AL A AT AR
4T 3a1 f s & Ta9 & i g o
qagzAr av 7 7 41 7 afemw oo A
Ffadr &7 foid Zaq % i qagfaw
gt e &, @ W W g

UF AAIAS wvav saafa 4 A
widt g7

q SO (F WA Fal TF
awfe &1 war & TR0 9Ar wear g fr
3 Ted F1 AN AT IF A8 & )
7 aqd; ae d §F741 78 v g afew
qfesrr owrgzs Ffwd @ e fe
FAZTIqT v A o1 4 famT & SHI

Fifteenth Report of the Public Accounts
Committee, Chapter II, page 2:

" the Ministry of Railways
obtained Supplementary Grants from
Parliament although they did not spend
even their original appropriation."
ar F wot gear g f7 owm arfifame
aarfamer &1 @9 w47 fFum wm, sEa
4 F94 F 77 sa% awr #rd we &
At 7 o7 wrwr @ uAioas fa= 7, 7=
AT Fof FAT FEIF AT |

"This disclosed, in the Committee's
view, lack of proper planning and

control over the progress of expen-
diture."

oF AT W a1 § THE w9 Ay v9d

[ ] Hindi transliteration.
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[=r w837 zw awmd)

wi T2 @I & | wIGAE A 4 IR
% T wrE FZ0e AF1 3 AT wA FEa
f& 4 a7 7 ®rf fenrd iz i A GFa g
ate ww % fageam @ sar f5 49
qgd A 74 fgar ar f5 a0 @@
FaTaTEeT e §, AGATETS
Aadw § A% faamw wsdr A A
i< & 5@ 1 =man st =wifza

T A T fratwa g 7 F fF
AFATATA AT ATAT FT F AT AGA SATAT
Fafrgafrid & S2v fgEwm
ar% % Atay fzea w 2faq 35 4 foar
FAr 2

In para 7 of Introduction:

"Some of the cases disclose regret-
table delays and failure to follow the
prescribed procedure on the part of
Railway Administration which resulted
in considerable loss of revenue or
wasteful expenditure,"

I qA7E Fr @EA 3 | A1 fagmaa waa
& #rg Toa fafaees a7 o F&a
% 3a%r ¥4 i 1 3547 Tfzg A
qar mAtr w1igd f& arfaw 7 g faa
TG AHnEd &mm’r#ﬂaﬁ.
g% & afer anr wrepw ozen § fF qga |
qdAT w1 W@r & | wfag W @
AT 97 ML FL AT AZAL EW0 A

st A 7 & W aar "Arw
qezar & fr 30 femiqz § gafifeon
aga w9 & 3d are 7 o 7 Ferer o
g :

"The Audit Report disclosed a case
where an officer of the Directorate of
Supply and Disposal negotiating a
contract had gone out of his way to
include liberal provisions and escape
clauses in the contract agreement in

favour of the supplying firm which
resulted in loss to Government."

7 A1 o1 S oy wrw @i fdr d

I
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7 ATtAd S A A TR
FAFT AL AT AeAF A1 37 faw A
A d A A & e {3 qafoat £ =
U AE A ZHA A a7 A §
ar 99 ada @ agf Far a5
FITE T TH TR TI4A 599 7 (FAAT
qfaa gmadt |« sEE W a=al A
arefte W faerar awdTE AT 93T )
s Wifad % gwr AT ¥ @AE
#IT IF AT FT WM FE A T8
qAETE FY A7 & qgi qe AU @56
FT AT AT (A gwAr & AT I
TE A azh W0 Awm frAEA
FAE HIT FqGAT AT E =
a4 § IEE W awAD AT ISEAT
gt | gafad 9T W F9A wTOAT
%% & o g et a7 qaraar faan
WTd AT G AT T & @ FA 5w
wrlt w1 agr 97 fret fFe w1 v
TAAT Tw F A A AR A
feefT T 1 A A 75 | LA A A
oS FAT 47 |

4 P.M.

SHRI P. N. RAJABHOIJ (Bombay): >ir,
I want to speak for two minutes )* a
1very important point.

MR. DEPUTY CHAIRMAN: Onr>
1ibout this Bill.

SHRIP. N. RAJABHOJ: Yes, Sir

grwamafa Y, dsaer swew W
AT 77 Fg WA #, i fan A
RECUNE &

gt a9 F7 Tv% 7 R
THAA-3I0 H7 o HIT AL TAd ATEA
TET ATEAY | Y AT Yo FATT FTAT
I ATEA & 49 97 &9 g0 W 4%
ATE TF ATEA F1 ¥ 19 § 4% 5497
Ro FTE BIAT @ FIAT ATLT F )

wrrEt T wraw g froaz
teurr, fearqage-gon,  FiFr ofa
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F AAT F | WFA F(T Aowigw
feata aga Awa & A7 221 % 700 &
qreT AT T 9T eI § 1 a2
3 ®ifz g0 @4 Fif ATSHAT AT1T 92777
HAETET F Ha & 940 g0 Hw T
FIHT & ATAT AaA 7 GI07 AT Z000
&1 fareg avag w3a & ArAfeE Saq 7
3T @ ZR 0 69T ag ' 2 fwoam
M wqar A1 g A fag o & Ao
aq grw 4z Fwadr ¥ § wfes wHq
faraar wrar gafa gt e 57 29
i@l & g 9T & | A1 7 HAT A
STAT FET 5 a7 i sted 7 wear 2
§ &9 %7 wwi # | sAfAw F wamEr
aeR=dr ez #id |

oA H AT AN AT FEAr Agar
AR A CUl LG U O SR L |
F WRT T EW At & | AT e
71 A1 fa Lo 7 w7 AR fq A
AT &, ag F9AT § | FHA T TEauig
FITHAT F AT % TF FLE Fq47 A7
AEH A g g w7 ag Arar aqa
TN HATAT F A aw A I A
Had TEF § | AT EEI Lo AT T qF
I AT/ A9 FAT qUfEA | 7T wE
ey rerr Aoty Fewie wore Ao |
arar ara, ol & fasrfrer w2 § o

Arady ara ag & & ®@wo W
o Tt @ gfer & a9 £
FiFT g2w ¥ fqew, qrEa, A
HIT AFETHT T AT-AT AGT TaT T
Z o7 347 93w 1 g AT w0
f& & ¥ #F | T9F wAw wow
o7 g wfeargar g, o dm
e 7 TAX ATZH F FYE G B AR
T FifF a5 W T A9 q AL
A7 WY T & gL T AT AAAR
Z 1 e 7 T g 1 AT /A arder
2 fr 39 g F1 FF OF TR AT
17 RSD.—4.
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qAt7 FEA I1 AL TG TFH B (75
o0 T T AT

wifas 7  fak adi wgm 5 afz 7z
FIEA AT TG qF A& A AT HFT
A A% A7 &1 ®7 fagr sy "1 wr
AT ST AF AT Z0N $AF A1F AET F
Frezard WoAr A (A wm wifE a7
& ATE ATZA 1 F07 H4A 7 (g5 79741
21 T 7 %7 7 39 fawr 97 F7 wedq
#7241 F |

T 419 AR FAT FZATE AT A7
4% 2 fa o1 7% 7€ A a9 AT 399
8977 FTT F AN T TEHET 7T
Ziar =nfed | ST grET d1ET § AR
3952 FEEA F T4 TT 99 fam
qEATS 1EFAT § A0 g] geAr freeT
AT anfegd | TAF wATar A 0w 5
miAr s @ @3% =y & 3an
ufrway ghaa avr mfznfes =
TTHRT BT AT JriEr w3
FEJIUAT A w74 7 wgranm g o
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There were certain areas surveyed of the
late zamindars and ruling chiefs. What
about those areas?

SHRI JAGJIVAN RAM: Sir, I have not
much to say here. Mr. Ansari has raised
certain points from the Report of the
Public Accounts Committee. As I have
said just a few minutes ago, in a huge
organisation like the railways I cannot
claim that there will be no cases of lapses
on the part of certain officers or
employees. In spite of our best
precautions, some instances will come to
our notice, and whenever they are
detected, serious
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[Shri Jagjivan Ram.] action is taken in the
matter. As regards the main provision not
having been spent and supplementary
demands having been granted, well, there
were explanations for that, and due to certain
inevitable causes beyond our control that
contingency arose. But it does not mean that it
is any usual feature in the Railway Budget or
supplementary demands.

Sir, my friend, Mr. Rajabhoj, said that the
provision made for the survey of new lines is
inadequate. I may assure him that it is not
inadequate; it is adequate because the
preliminary survey had been completed. It is
only the final location survey that has to be
made. We are ourselves anxious that the
construction of these railway lines should not
be held up.

As the hon. Members are aware, after the
final location survey we have to acquire the
land. The land acquisition has to be done by the
State Government, and it is at times a very
lengthy and exasperating procedure. . We have
our experience. There is a case where Railway
administration is ready with all the necessary
arrangements to take up the construction of the
railway lines, but because the land could not be
handed over by the State Government the work
has not yet started.

SHRI ABHIMANYU RATH: Does it mean
that the State Governments are not co-
operating with the 'Railway Ministry?

SHRI JAGJIVAN RAM: That is not the
contention. The contention is that in spite of
our taking the necessary action the tenants or
the owners of the land take the matter to the
court, and then it is delayed.

SHRI ABHIMANYU RATH: If sufficient
compensation is given for the land, of course
the land can be easily acquired.

SHRI JAGJIVAN RAM: It is not so simple.
Whenever land is acquired,
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the procedure laid down is followed. Whatever
compensation is determined' by the acquisition
authority, that Compensation we pay according
to the Land Acquisition Act. It is the market
price plus 15 per cent. more. But that
compensation is not determined by the
railways. It is determined by the district
authorities. But I say that sometimes—we have
the case of one line in Bengal where the matter
has been taken to the High Court. Therefore I
say that we have taken this advance step so
that the actual construction work can be taken
up early if we get the land handed over to the
railways.

Then there was a question of covered
platforms and raised platforms. There are
many stations where we do not have covered
platforms at present, and I am not quite sure
whether in the near future I will be able to
provide covering for all" the platforms. We
have a shortage of steel yet. For that purpose it
is not only money but steel which is neces-
sary. We cannot think of any alternative
material at present.

DRr. SHRIMATI SEETA PARMANAND:
There is plenty of timber and teak in the
whole of India.

SHRI JAGJIVAN RAM: We cannot have
teak sheds on the stations. The' danger is
obvious, of fire. Therefore' we have to think of
steel only for the-platforms.

AN. HON. MEMBER: There are white ants
also.

SHRI JAGJIVAN RAM: About raised
platforms. I was discussing with' one of the
General Managers this morning and he gave
me a very encouraging report. Somewhere in
Bengal they wanted a raised platform. There
was some delay of course and then they came
forward with the proposal that "we are
prepared by voluntary labour, 'Shramdan', to
the filling work if you provide the material, the
bricks, the stones and the cement; and if you
provide the
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enclosing wall, the rest of the filling and earth
work will be done by 'Shramdan' of the
locality". We have certain examples from
Saurashtra and Gujarat also. You might have
noticed that in the new line Hindumalkot—
Shri Ganganagar, the Panchayat Parished of
Rajasthan has offered to do all the earth work
for the entire line and construction of the
railway stations and the platforms. I have
taken up this question as an experimental
measure, and if we succeed in this, it mwill be
a great example for the whole country. I have
mentioned this because there are many things
which can be done very cheaply if voluntary
co-operation is forthcoming from the locality.
All of you here are representatives of public
opinion in your parts, and if you emphasize
the importance and usefulness of these effects,
perhaps we will be able to satisfy the demands
of the .people to a great extent.

Appropriation

MR. DEPUTY CHAIRMAN:
question is:

The

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the service of the financial year 1959-60
for the purposes of Railways, as passed by
the Lok Sabha, be taken into
consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now
take up clause by clause consideration.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI JAGJIVAN RAM: Sir, I move:

"That the Bill be returned."”
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MR. DEPUTY CHAIRMAN: The question

is:

"That the Bill be returned."

The motion was adopted.

THE APPROPRIATION (NO. 3)
BILL, 1959

Tue DEPUTY MINISTER ofF FINANCE
(SHRIMATI TARKESHWARI OINHA): Mr. Deputy
Chairman, Sir, | beg to move:

"That the Bill to provide for th«
authorisation of appropriation of moneys
out of the Consolidated Fund of India to
meet the amounts spent on certain services
during the financial year ended on the 31st
day of March, 1956, in excess of the
amounts granted for those services and for
that year, as passed by the Lok Sabha, be
taken into consideration."

This Bill arises out of the Demands for
Excess Grants relating to the year 1955-56,
voted by the Lok Sabha on the 4th May, 1959.
Copies of the Demands were circulated to the
hon. Members of this House on the 29th
April, 1959. The reasons which led to the
excesses have also been explained in the foot-
note below each Demand on Appropriation.

As the hon. Members themselves are aware,
these excesses are, in the first instance,
required to be examined by the Public
Accounts Committee and it is only after the
Committee have looked into the facts of each
case and recommended their regulari-sation
that the matter is brought before Parliament.
The Public Accounts Committee have, in their
ninth and tenth Reports, recommended the
regu-larisation of these excesses. I do not,
therefore, propose to take the time of the
House to explain these excesses in detail
except briefly to mention that out of a total
number of 143 Grants and Appropriations for
the year 1955-56, excesses occurred only in 9
Voted Grants and 8 Charged Appropriations.
The total excesses amount to Rs. 107



